
CENTRAL ADMINISTRATIVE TRIBUNAL 
CIRCUIT BENCH AT RANCHI 

OA No. 360 of 2006 
Date of order: 18. 2007 

CORAM 

Honble Mr. S.N.PNSinha, Member [Adnin] 

DadooRam,Kahar 	... 	 Applicai4. 

\Trs 

The Union of India & Ors. 	...... 	 Respdents. 

Counsel for the applicant: Shri M .PDixit 
Counsel for the respondents Shri G.K.Agarwal, ASC 

ORDER 

S.N,P.N.Sinba,Meiflber I A j: - 

The present application has been filed for for direction to the 

respondents to rant of pro-rate pensionaty benefits to the applicant from. 

the date of transfer/absorption in Coal india Limited from 1.8.1.985 

instead of 2.5.1994. It is pointed out that this Tribunal in a number of cases 

[as in O.A. No. 102 of 2001 decided 0n29.1i.2001,O.A.No. 1015 o2002 

decided on 3.12 ,2002j has earlier taken a view and disposed of the matter 

with direction to the respondents to examine/consider the applicantts case 

and pass reasoned order for grant of pro-rate pension in accordance with 



I 

2. 	 OA 360/2006 

law. 

Written statement has been flied on the respondents behalf. it has 

been submitted that the application is badly time barred as the cause of 

action appears to have arisen in. the year 1994 whereas the present 

application has been filed in the year 2006. The applicant has also not 

exhausted departmental remedies. 

in view of the aforesaid, this application is disposed of at this stage 

itself with directions to the respondents concerned to examine and consider 

the case of the applicant for grant of pro rata pension in. view of the 

decision of this Tribunal in O.A. No. 1015 of 2002 and O.A..No. 102 of 

2001 and pass reasoned and. speaking order within a period of six months 

from the date of receipt of this order. If the applicant is found within the 

purview of granting pro-rata pensionary benefits, they will also be entitled 

to receive interest for delaying the payment of such pensionary benefits as 

admissible under the rules. The respondents are directed to act accordingly. 

The O.A. is disposed. of, accordingly. 

1~CW L- 
I SN.P.N. Sinha J 
Member {AdmnJ 

mps. 


